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ORDER DATED 245 7-2003. Vi

Applicant,in this oricinal Applicatien,under
section 12 ef the administrative Tribunals Act,1985, '
prays te declare Chapter.6 mf MANAS as illegal,uvn-
censtitutienal and ultra-virtes te the Censtitutien ef
Indha, and, as a cmns@qdencee the respective orders
ef rejection of the representatisn etc, sheuld be
3 : deglared nenest in the eye of law. ke has alse prayed
ferr a directien te the Respendents ta coensider his.case
for premetien te the next higher.graﬂc under the scheme
in jquestion,

[

Having heard Mp, M. K, Nayak,learned Counsel fer
the applicent and Mr,U,B,Mehapatra,Leakned Additienal
standing Ceunsel, appearing fer the Reospendents,we have

pemsed the recerds.

3. gn perusal of the recerds,we find that thc-
p@fnts basing en which the present Applicant claims
his grievance,had already beep answered negatively by
the piwvisien Bench ©f this fribunal rendeted in @, A,
Nesz, 155, 260 and 289 of 192%L(sudipta pas and sthers

vrs. Directer General,ceuncil ef sclentific end

Indusbdrial Research and ethers) en 4th day ef May,1298,

&. Teday,during the eral submicsien,ne new

ma @rials have been placed by the leaxned Csunsel
fa
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r the Applicant fer making a departure frem the
|
by already taken by this Rench in these cases,
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S 'In the sald premises, the issues having beean

answered negatively by the pivisisn gench of this !
| :
|
Tribunal, applying the same principle/ratis, e find
ne melit in this griginal aApplicatien;which is

accerdirng
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